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Full details of the subjects actually dis­
cussed would be known when the Indian 
Delegation returns to India and Bubmits 
its report to Government.

Pharmaciatt

*2453. Shri K.K. Das: Will the Minis­
ter of Health be pleased to sute:

(a) whether it is a fact that a decision 
has been taken to designate henceforth all 
registered compounders as “pharmacists”;
; and

(b) if so, whether the opinion of the AU- 
India Medical Council has been taken in 
the matter?

The  Deputy  Minister of Health 
(Shrimati  Chandrasekhar): (a)  The
Government of India have  decided to 
[designate as Pharmacists, all compounders 
I working in hospitals,  dispensaries  etc. 
[ under the Government of India and regis­
, tered under the Pharmacy Act, 1948.

(b)No
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Grand Trunk Express

*2456. Shri Viswanath Reddy: WiU
the Minister of Railways be pleased ta 
state:

(a)  whether it is a fact that srvcral r»> 
presentations have been made to run a 
duplicate Grand Trunk Express daily:

(b) whether any investigation has beea 
made in this regard; and

(c) if so, the decision taken in the matter r

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) to (c). No« 
Sir—but reprcscntations;have been received 
for increasing the frequency of the Delhi- 
Madras Janta Express from thrice a week 
to daily.  An investigation has revealed 
that the present position in the matter of 
availability of rolling stock and line capacity 
will not permit this.

Cont̂ributory Health Service Scheme

*2457. Shrimati Sucheta Kripalani:
Will the Minister of Health be pleased to 
lay on the Table of the House a statement 
showing:

(a) the names, quantity and values of 
various medicines purchased under the 
Contributoiy Health Scheme since  the 
inception of the scheme in June, 1954;

(b) the procedure adopted to ensure 
purchases of standard quality;

(c) the number of cases where the medi­
cines were tested in the Laboratories and 
the results thereof; and

(d) the action, if any, taken against the 
persons responsible for the purchase of sub­
standard medicines?

The Deputy Minister of Health (Shri­
mati Chandrasekhar): (a) A statement 
giving the required information upto the 
end of July 1955 is placed on the Table of 
the Lx)k  Sabha  Appendix XII, an- 
nexure No. 17].

(b) Purchases are made by tender from 
reputed firms.  The medicines purchased 
are also those manufactured by reputed 
concerns.  As an additional safeguard, a 
warranty of quality under Section 1̂ 3) 
of the Drugs Act, 1940 is insisted upon in 
every case before the purchase is made.

(c) Two; Each of them passed the labo­
ratory tesL

(d) Does not arise.




